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Mukesh Kumar Gupta. J.M.

None'appears for thé applicant and therefore we invoked Rule
15(1) of CAT (Procedure] Rules, 1987. |
2. : By the present appligation two applicants seek direction to
the ﬁespondents to regulariée them in the post of Hindi Pradhvapak 1in
the :scale of Rs.1640-2900/- as well as to hold special selection for
them.condoning the age bar as prescribed under. the rules.
. The main plea of the applicants is that they were appointed

after being sponsored by the Employment Exchange having all requisite

qualification for the post in gquestion and after they being found fit

‘they were appointed in 1981}( They have rendered their service fo the

satisfaction of their superiors and ought to have been regularised.
Since they have worked for more than 240 days continuousiy. in terms
of ‘the various judémenté of  the various Courts their
non~fegu1arisation tantamoﬁnts to violation of Article 14 & 16 of the
Constitution of India.. |

4, | The respondents contested the aforesaid application stating
that the posf in questidn is a Group ’C’.post and is required to pe
filled by two modes i.e. 75% by Direct Recruitment and 25% by
transfter on deputation/ transfer failing which Direct Recruitment.
According to the respondents the said post is regquired to be filled by
the Staff Selection Commission and they having appeared 1in the
Fxamination conducted by the Staff Selection Commission and failied,

are debarred from seeking the present relief. It is not denied by the
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applicants even in the rejoinder filed by them that the said post has

to be filled under the Recruitment Rules notified on 13.2.90 (Annex

ure
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It is not not denied that the mode of recruitment is prescribed

under the rules as noticed hereinabove. Once the statute/rules are

promulgated, the post concerned have to be filled based on
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. We do not find anv

rules end
cannot be otherwise. When

such is the &
justification on part of the applicants to contend that merely having

worked for 240 days they ought to have been regularised.

5. In wview of the above the application is bereft of any merits

and accordingly is dismissed. No order as to costs,
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